INS.5 OF 2019

03 29.2.20 The record is put up at the instance of a petition filed on behalf of the
accused person.

One bail petition along with Vakalatnama is filed on behalf of accused
Anirudha Mukherjee.

Accused Anirudha Mukherjee surrenders before this court and he is taken
into custody.

Copy is served upon the Ld.PP and he raised strong objection to the petition
{or bail.

The petition for bail is taken up for hearing.

Heard both sides. Perused the petition and record.

Considering the facts and circumstances of the case, the petition filed by
Anirudha Mukherjee for bail is considered and allowed. Accused Anirudha
Mukherjee may find bail of Rs.20,000/- with one surety subject to the satisfaction
of LA.ACMM, Kolkata with a direction to remain present on each and every date

fixed and accused Anirudha Mukherjee will submit his passport before this court
within a week’s time.

Let a copy of this order be sent to the [.d. ACMM. Kolkata for necessary
compliance.

The petition is disposed of.
To date (06.03.2020) for appearance.
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